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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

TUESDAY, THE TWENW THIRD DAY OF JUNE
TWO THOUSAND AND TWENW SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 19023 OF 2026

Between:

space concepts, Rep. by its sole Proprietor, Mr. Sumrt siktia, S/o shankarlal

Sittia, Rge. 
'41 

years, Flat No. 302, 6-3-109911114, 15, Lake Melody,

Somajiguda, Hyderabad, Telangana-500082

...PETITIONER

AND

1. The State Tax officer (GSTXST), Basheerbagh, Nampally - lCircle, Abids

Division, Telangana-

2. The Assistant Commissioner (GSTXST), Basheerbagh Nampally - l Circle,

Abids Division, Telangana.

3. The Assistanl commissioner (GSTXST), Somaiiguda circle, Kharratabad

Division, Telangana.

4.TheCommissionerofStateTax,StateGSTDepartment,StateGST
Commtssioner Of{ice, Nampally, Opp. to Gandhi Bhavan, Hyderabad'

5. The State of Telangana, Rep. by its Principal Secretary, Revenue (CT)

Department, Hyderabad

...RESPONDENTS

Petition under Article 2% of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a writ of Mandamus or any other appropriate writ' order' or direction

declaring that the impugnecl order vide reference No 2D361225030430Y dated

09/1212025 (Exhibit-P2) passed by the 1st Respondent cannot be sustained in law,

as the Attachment to show cause Notice in Form GST DRC-01 vide reference No



2D3607256032989Q dated 2410712025 (Exhibit-Pl), which forms part of the said

Show Cause Notice, is neither digitally signed nor authenticated through e-signature

as specified under Rule 26(3) of the CGST Rules, 2017, and are to be set-aside.

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support Thereof, the High Court may be pleased to suspend the

operation of the impugned Order in Form GST DRC-07 vide reference No.

2D361225030430Y dated 09112t2025 (Exhibit-P2) issued by the 1st Respondent,

and Arrear Notice dated 19052026 (Exhibit-P3) issued by the 2nd Respondent,

passed for the tax penod 2021-2022, pending disposal of the writ petition.

Counsel for the Petitioner: SRI JAI KISHAN SOLANKI

Counsel for the Respondents: SRI SWAROOP OORILLA,
SPL. GP FOR STATE TAX

The Court made the following: ORDER
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IN TI{E HIGH COURT FOR THE STATE OF TELANGANA

AT I{YDERABAD

THE HON'BLE TIIE CHIEF JUSTICE SRI A ARE,SH KUMAR SIN.GIIP

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.19023 of 2026

Dated:23.06.2026

Betrveen:

Space Concepts
...Petitioner

and
'l'he Statc Tax Otllcer (GST)(ST),

[]ashcerbagh Nanrpally-l Circle,

Abids Dir ision. 'l'clangana,

and J otltcrs.
...Respondcnts

OTTDER

[.curucd counscl Sri Jai Kishan Solanki appears lor the pctitioner

Sri Srr aroop Oorilla, leamed Special Governtnent Plcadcr litr

Statc Tax. appears tbr thc respondents.

2. -l hc rvrit pctition has been prefened against thc order datcd

09.I2'20]5passcdbl'rcspondentNo.landtheattachrlrcltttothcsh()\\

causc noticc in lrortn GSI' DRC-01 dated 24.07 '2025 passcd uncicr

Section 7l ol' thc ]'clangana Goods and Services lax Act' 2017' lirr the

AND



-
2

tax period April 202 I March 2022 imposing t6e tax. penalty and

lntcrcst

3. 1-he petitioner has approaclied this Court alleging that the

cxistencc ol the intpugnetl shorr cause notice and the impugned order

camc to its knou.lcdgc onl_r 1rp6;.1 rcceipt of the Arrear Notice dated

19.05.2026 issucd b1 respondcnr No.2 through c-mail. The petitioner

allegcs that the derrrand is t,_r 7;ar.1c, as it w.as unirware of the same and

also that thc irnpugned shorr causc notice and the impugned order are

unsigned-

4. Ilowevcr. alier sornc arguntcnts. lcarncd counsel tbr the

petitioner secks IiLrcnr to rhc pctirioncr to prcler an appeal against the

impugned order. IIc sLrr,rril' tllirt 5().lc ricr^r rniqrrt havc been occurred

in approaching thc appe llare ilutlt()rit\ a1d tlrcrclore, it niay be directed

to consider it svrupathericallr

5. Lcarnccr Spcciar ( ior e ,r,lc^r I)rcadcr ftrr State r.ax submits that

the pctitioner $as at Iihcrrr ro Prclcr arr appcal against the impugned

order taking all thc qrorrnrlr a: lrrc arailahlc irr larr and on facts before

the appellate authorrt\ in rcspcct ()l tltc slblcct tax pcriod.

\
6

the petitioncr- sccks lrtrcrtr t() prclL,r 1lt appcll.

I{ou,er cr. rrpon he irr.int tlrc Icalncd courrscl lbr the parties, slnce

do not wish to\\c

commcnt on tlrc rncrils ol thc colrlenlir)n\ t.itisc(l h,r tltc partics.



J

To,

1. We grant libcrry to the petitioncr to prefer an appeal within a

period of t,,r,o weeks with statutory pre-deposit and a delay condonation

application. Thc petitioner may take all such grounds ollaw and facts in

rhe merno of appcal as are available to it. Needless to say, the appellate

authority would consider the question of delay taking into account thc

afbresaid tacts and circumstances and if it is satisfied on the point of

delay, proceed to dccide the appeal on merits in accordance with law.

During thc periocl ol'trvo rveeks within which the petitioner has to llle

the appcal. no coercive steps be taken against the petitioner pursuant to

the irnpugncd arrear notice.

8. 1'hc \.r'rit petition is accordingly disposed of with the aforesaid

libertr. tlorrcvcr. thcre shall be no order as to costs'

Miscellancous applications pending. if any, shall stand closed.

SD/. A.V.S.S.C.S.M. SAR
T REGI AR

//TRUE COPY//
ON OFFICER

1. The state Tax officer (GST) (ST), Basheerbagh, Nampally - I circle, Abids

Division. Telangana.

2- The Assistant Commissioner (GST) (ST), Basheerbagh Nampally - l Circle,

Abids Division, Telangana.

3. The Assistant commissioner (GST) (sT), somajiguda circle, Khairatabad

Drvision, Telangana.

4TheCommisstonerofStateTax,stateGSTDepartment,StateGST
Commisstoner Office, Nampally, Opp. to Gandhi Bhavan, Hyderabad'

5ThePrincipalsecretary,Revenue(CT)Departrnent'Hyderabad'Stateof
Telangana.

6 One CC to SRI JAI KISHAN SOLANKI' Advocate IOPUC]

7 Two CCs to SRI SWAROOP OORILLA, SPL GP FOR STATE TAX' High

Court for the State of Telangana at Hyderabad [OUT]

8. Two CD CoPies



HIGH COURT

DATED: 23lOGl2O26

ORDER

WP.No.19023 of 2026
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DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS
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